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OR D_E R 

D. Purkayasta 

\Heard the learned advocate for - the applicant. It is 

found from 1he record that the instant applicatin for drawing up 

contempt proeeding for alleged violation of the order of thi 

Tribunal passd on 8.3.99 in TA 122/96 (CR No.10831._W/81) has become 

infructuous in view of the fact that the order dated 8.3.99 h been 

set aside by \this Tribunal on 23.2.2000 in a review application 

bearing.No. Rki  13/99 filed by the official respondents. In the said 

order dated 23.02.2000 a direction was given to the oficia-1 

respondents to \communjcate the date of hearing to the applicait by 

registered post T.A. is fixed for hearing on 21.7.2000. 

2. 	- 	In \view of the aforesaid circumstances the CP(C) is 

disposed of as being infructuous. 	 - 
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